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ORDER DATED; 25™/ May /2004,

Applicant, a Deputy Field
Officer(_'rech,) of Aviatien Researek Centre,
Charibatia, having been chargesheeted under
-Rule-16 of CCS(CCA)Rules,1965 (on the
allegation that skri H, K, Saheo,DFO(T)
applied for LIC advance to avail 4 year
LTC (1998-2001) frem Charbatia te Kanyakumari
in respect of his family includire his father
(wheo expired im 1997 ) was visited with the
punishment(under Annexure-A/5 dated 29th
May, 2002) for reducticn of his pay by two
stages from R, 6,200/~ to m/E550/- ir the
pay scale of ky5500-175-8000/~ (#ith immediate
effect) for a period of thﬁee years without
cummul ative effect and without adversely T
affecting his pension,Against the said order, “
the applicant urisucc_:essfully carried the
matter in aspealjwhich was nltimately |

SIS R Y |
re jected in mrier’\.‘m.?. 2003,Hence this
Original ApplicatiOn)with the prayers teo
quash the order dated 29 ,5,2002(Annexure-5)
the appellate order dated 30.7,03(Annexure-6)}
and to direct the Respondents not to deduct
any amount from the pay of the Applicanty |

Respondents by filing the counter
have stated that since the fault was
admitted by the applicant during enquiry)
there remains nothing except to impbse the

order of punishment under Annexure-5 and,

on appeal the appellate authority exhaustive=-
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ly)after going through the reco rds, B jected

’ b
the prayerof the applicant under Annexure-6,
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They have therefore,explaining the el reumns=
wbesed

stances leading to punishmentApn the applicant,

have prayed for dismissal of this O.A,

We have heard learned counsel for
both sides, and perused the materials placeé

on record,

Learned counscl for tke applicant
neither in his original Application ner
during oral submission has drawn our attention .
that any of the provisions of the Ru es had
been viclated by the ReSpondénts while awarding
the order of punishment 3 nor has he pointed
out that he has been denied any opportunity
during the enquiry, He has only cavassed
during his shmission that since this was
a genuine mistake committed by the appl ican
ﬁhe order of puniéhment is highly dispropor=-

tionate and needs interferencei

It is seen from the record that
the Appellate Authority exhaustively deait
into the prayer of the applicant, He had
also considered this aspect ofithe.mattex in
iis order-and rejected the prayer of the
Appl icant, We are also of the view that
it is net a question proportionate or
dispro#ortionate of the punishment, Every
Goverrment servant has te act genuinely leavine
no room of disbelief:, By the conduct of the
applicant it is seen that he pag not actei'
bonafidely and he wanted to defraud the Govt,
s foxe, and, when it was detected, ke

immediately withdrew: his applicatien in respe
of his father,Therefore, it carmot be said
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Trikunal,

re jected,No costs,

that the mistake was genuine and as such,
the punishment imposed on the applicant is

justified warranting no interference by this

In the said premises, we find

no merit in this O.A.;which 1s accordingly




